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West Bengal Act XXIV of 1961' 
THE WEST BENGAL OFFICIAL LANGUAGE 

ACT, 1961. 

Wcsl Ben. Act XXIn of 1963. 
Wes~ Ben. Acl XIX of 1964. 
Wesl Bcn. Act XXXIX of 1973. 
Wesl Ben. Act III of 1987. 

As Acr to provide for life adoptiotr oJ rhe BerignIi lar~grrage as tfre 
l a n g i r u ~ e  to be used t o r  rile official prrrposes of rlre Stale oJ 
West Betrgal irrclrirlir~g prrrposes of legislu~iorr. 

I t  is hcrcby cnacled in  he Twelfh Year of h e  Republic of India, by 
[he Lcgislnturc of West Bengal, as follows:- 

1. ( I )  This Acl may be called the West Bcngal OCLcial Language sh01-1 rille 

ACI, 1961. and exieni. 

(2) I1 extends ro [he wholc or Wcst Bengal. 

2. Wilh effecl from such dare,' not later than 'four ycars from [he hnpuagcor 

dale of commencement of this Act, as the State Govcrnrncnt may, by 
nodficadon in [he Oficial Gazerre, appoint in this behalf,- olTicial 

(a) in ihe three hill subdivisjonr of the district of DarjeeIing, ~ e ~ ~ , o '  
namcly, Dqeeling, Kalimpong and Kurseong, the Bengali 
languagc and the Nepali languagc, and 

(b) elsewhere, the Bengali languagc, 
shall be ~ h c  language or languages 10 be used for the official purposes oi 
rhe Sratc of Wcsr Bengal referred lo in arliclc 345 OF rhe Constinrlion of 
India. and different datcs may be appointed for different official purposes 
or For different areas in West Bengal: 

Provided dial the issue of any such notificalion shall bc without 
prejudicc to- 

( i )  the use of any languagc othcr than the Bengali language 
which i s  authorised by or under any law for [he time being 
in forcc lo bc used for any purposc in any of the civil or 
criminal courls within the Slale of  'lVcst Bengal, and 

(ii) the use of  the English languagc in the exarninalions 
conducled by thc PubIic Service Commission, West Bengal. 

'For Staie~iienr olObjecrs and Reuons. $re Ihe Calcurlo Ca:e!fe. Ejrraordinnr): dnted 
the 12rh Ssptembcr. 1 %I, IVA, pw 2334: f o r p h ~ n g  of Lhc Wcrr Bcngal Lfgislaivc 
AsscmhIy, see the pmadings ol the mccting of tha~ AsacmbIy hcld on the 25th Seprembcr, 
1961: and forprccccdings of rhc Wcs~ Rcngd LcgislnrivcCouncil, ~ c c  h c  proce~dingsorlhe 
rnmlinp olthnt Council held on rhc4th Dctober. 1961. 

'2G1h January, 1965. ~idenolifimlion No, 137 Pub..drdedthe 8th Januuy. 1965. published 
i n  rhc C(~lcrrrru Guzelre, datcd thc 2151 Jmuxy, 1965, Pan I, p. 155. 

'Subs~irurcd Tor the words "iwo y c m "  by s. 2 of h c  Wcsl Bcngd Ohcial IYlguagc 
I Am..mrlr~l . .nr l  A n r  In61 r l \ l , , v  nrn A r r  Y Y l l T - T  IRKPI 



:Uscof 
Nepali 
lv~puagc 
i n  rulcs, 
wgulauons. 
CIC. 

Tile IVest Berigcll Ojficial h ~ l g z ~ q e  Act. 1961. 

[West Bcn. Act 

3. With circc~ [ram such dale' as rhc Slale Governmcnt may. by 
noriliuarion in [ t ~ e  OJljciol Go:er~e, appoin~ in lhis hchnlf. the Bcnpli  
languagc shall be !lie languagc LO be used- 

(a) in Bills inuoduceil in, and Acrs passed by, ~ h c  Lcgislarure ni 
West Bcngal, Ordinances promulgaied by lhc Govrrnor of 
'Nest Bcngal under afliclc 213 of the Consrilution of India 
and rulcs, regulations and by-laws madc by thc Slate 
Governmen[ undcr thc Consiitu[ion nf India or under any 
Iaw made by Rlrliamcnt or the Legislaturc of Wesl Bengnl; 
and 

(b) in  norificarions or orders issued by thc Slate Governmcnr 
undcr lhc Constitu~ion of India or undcr any law madc by 
Parliamcnl or lhe Legislature of Wcsr Benga!: 

Provided illat diffcrcnr dales may I.re appointed in rcspecr of dirrcrcnl 
rnatters refcrrcd 10 in clauscs (a) and (b). 

, ?3A. No~withsrnnding nny~hing con~aincd in section 3, wirh cifect 
from such date-' as ~ h c  S~nre  Governmcnt may, by nolifica~ion in the 
0fJciuI Gotettc. appoinr in this behalf, [he Nepali languagc may, in  
addition to  he Bengali languagc be used for such- , 

(a) rulcs, regulations and by-laws nlndc by [he State Govcmmenr 
undcr thc Constiturion' of India or under any [nw made by 
Parliamen~ or thc 1.ciislamre of West Bcngal, and 

(6) nolifications or ordcrs issued by [he Starc Govcrnrnent under 
h e  Consritution orIndia or under any law madc by Parliamcnt 
or the Legislaturc of West Bengal, 

as apply to thc three hill subdivisions of [he district of Darjeeling, 
namely, Darjccling, Kalimpong and Kurscong: 

Provided thal differen1 dales may bc appoinlcd in respecr of diircrenr 
marlers rcrcrrcd 10 i n  clause (a) or (b). . , :  

~sy1onntiurr.- ort the purposcs ofseclion 3 and this scction the words 
"law made by Parliamcnt or rhc Legislature of West Bcngal" shall includc 
any law made hefore or arm [he comrnencenlcnt of thc Cons~iru~ion of 
India by any legislalurc or other competent au~horiry i n  the ~crritory of 
India having power to make such a law. ,- 

 SEE imr-nolc 2 on p. 373. nrrre. 
'Scc1ion3Ais inserted by F. 1 o l h  Wcsr Ucnpl OfIici~l h g u z g c  ( Avndrwnl)  ACI, 

1873 (WCM Rcn, Acl X m l X  ol1973). 
'151 hlarclt, 1911, imidc noliliuallun Vo. 3136-I,P.K., dalcd rhe 281h February, 1974, 

publislicd in lhc C(~lcrrfr(r Gr~:erre. Er~rcrtmlirrd~; dared the 281h February, 1974, Pan I ,  



XXIV of 1961.1 

'4. No~wj~hstanding-(a) rhc appoinlmenr of any day under seclion Conrinuancc 
2 or sec~ion 3 ?[or srcrion 3A] Tor rhe coming in10 opcralinn of the OrE"g'ish 

I ; m ~ u a , y  Tor 
provisions hereof, or ofticid 

purposcs or 
(h) [he expiration of thc pcriod of  fiftccn ycars r r rm [he  gJ:':i~~~ 

commcnccmcnl of [he Consli[uljon, rhc English Ianguagc may, ns Trom in 1hcSlatz 
~ h c  day so appointed or from the day on which such period cxpircs, as k + I " l u ~ .  

the case may bc. condnued [o he used- 

( i )  for all orficial purposes of the State ofiVcsr Bengal for which 
i r  was being uscd immcdialely before 1ba1 day, and 

(ii) for [he rransaclion of busincss i n  the Legislalurc. in addition 
l o  any languag or languages specified in sccrion 2 ar 
scclion 3. 

'5. A lranslarion in  the Bcngali language or thc Ncpnli Inngungc, Au~l~orirntivc 
published undcr the aulliority of [he Govcrnor in the Oficcial G(tzetfe.- Itat or 

Cenrml and (a) of  any Central Act or of any Ordinance promulga~ed by rhc stale in 
Prcsidenl, or Bcngali and 

Nepali (b) of nny notilication, order, mlc. regulation ar  by-law issued lmguagc, 
by the Ccnlral Covrnmenr under rhc Constilurion or under 
any Cenrral Aci, or 

(c) of any S l a ~ e  ACL or of any Ordinance promulgared by [he 
Govcrnor, or 

(d) a l  any no~ilicarion, ordcr, rulc, regulation or by-law issued 
by thc Stntc Government undcr thc Consti~ution or undcr 
any Srarc Act, 

shalt be deemed to bc Ihc authorirarive [ex1 rhercor in such language. 

!h. ( I )  The State Govcrnrncnl may, by notificarion in the Oflciul ~ ~ ~ ~ ~ r f o  

.Gazerre, make rules for carrying out the purposes or  this Act. m k c  mlcs. 

(2) Every rule made undci this scclion shalI be laid, as soon as may 
be afrcr ir is made, beFore the S t a ~ c  Legislature, whilc it is in scssion. lor 
a lolal pcriod of thiny days which rnay bc comprised in one scssion or in 
rwo or more successive scssions. and if, before the cxpjry of the session 
immedinrcly lollowing the session or the successive scssions duresaid, 
the Starc Lcgislarure agrees in making any modification in ~ h c  rule or 
lhc Stare Legisla~urc agrees that the rulc should no! be madr, the rule 
shall thcreafier havc cricct only in such rnodilicd rom or be of no cffcc~, 
as the case may be; so, howcvcr, [hat any such modificorinn or annulmen1 
shall be wirhout prejudice lo rhc validity of anyrhing prcviously done 
under 111ar tulc. 

'Svclion J LVLS addcd by s ,  2 or thc \Vesr Bengal Oflicid Unguage (Amendrnen~) Act. 
IYM (iVtsl Bm. hcl XI); or 1964). 

-rhcsc words. irgurrmd lcttcr within s q u m  Ihc bnckcls wcre insentd by s. 3 o f  thc\Pcsr 
Rznji;ll Official Language (Arnendmcnr)Acl, 1973 (iVesr Dcn. Act XXXlX or 1973). 

'kc l ions . - . . . 5md - 6 wcrc insencd by 3 . 2  o f h c  \Vc\t 8cng;ll O~cidhguagc(An~c~idr i icn i )  . 
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THURSDAY, APRIL 5, 2018 

PART ID-Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

[SAKA 1940 

No. 452-L.- 5th April, 2018.-The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:-

Short title and 

commencement. 

West Bengal Act IV of 2018 

THE WEST BENGAL OFFICIAL LANGUAGE 
(AMENDMENT) ACT, 2018. 

[Passed by the Wesr Bengal Legislature.] 

[Assent of Lbe Governor was first published in the Kolkata Ga:etre, 

E:>.traordina,y, of the 5th April, 2018.] 

An Act to amend the West Bengal Official Language Act, 1961. 

WHEREAS it is expedient to amend the West Bengal Official Language Act, 1961, 
for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:-

1. (1) This Act may be called the West Bengal Official Language (Amendment)
Act, 2018. 

(2) It shall come into force on such date, as the State Government may, by
notification in the Official Gazette, appoint. 

West Ben. Act 

x:xrv of 1961. 



... 

• 

.. 

2 

Amendment of 
section 2 in West 
Ben. Act XXIV of 
1961. 

Insertion of new 
section after 
section 3B. 

Amendment of 
section 4. 

Amendment of 
section 5. 

THE KOLKATA GAZETTE, EXTRAORDINAR Y, APRIL 5, 2018 

The West Bengal Official Language 

( A111e1Zd111ent) Act, 2018. 

(Sections 2-5.) 

2. In section 2 of the West Bengal Official Language Act, 1961 (hereinafter
referred to as the principal Act), in clause (aa), after the words "Punjabi speaking 
people", the words "or Kurukh speaking people" shall be inserted and for the words 
"and the Punjabi Language", the words "the Punjabi Language and the Kurukh
Language" shall be substituted. 

3. After section 3B of the principal Act, the following section shall be inserted:-
"Use of Kurnkh 
Language in rules 
and regulations, 
etc. 

3C. Notwithstanding anything contained in section 3, section 3A 
and section 3B, with effect from such date as the State Government 
may, by notification in the Official Gazette, appoint in this behalf, 

the Kurukh Language may, in addition to the Bengali Language, the Nepali Language, 
the Urdu Language, the Hindi Language, the Santhali Language, the Oriya Language 
and the Punjabi Language, be used for such-

(a) rules, regulations and by-laws made by the State Government under the
Constitution oflndia or any law made by the Parliament or the Legislature
of West Bengal;

(b) notifications or order issued by the State Government under the
Constitution of India or any law made by the Parliament or the Legislature
of West Bengal;

(c) petitions and applications and replies thereof, in public offices;
(d) documents received by public offices;
(e) important Government advertisement, announcement to be published; and
(f) important signposts to be exhibited,

as to apply in the Districts or Sub-division or Block or Municipality, as the case may 
be, where the population of Kurukh speaking people exceeds ten per cent as a whole 
or part of the District like Sub-division or Block, as may be notified by the State 
Government: 

Provided that different dates may be appointed in respect of different matters 
referred to in clauses (a) to (f). 

Explanation.- For the purpose of this section, the words 'law made by Parliament 
or the Legislature of West Bengal' shall include any law made before or after the 
commencement of the Constitution of India· by any Leoislature or other competent 
authority in the territory of India having power to make s:ch a law.". 

4. In section 4 of the principal Act, for the words, figure and letter "or section 
3B", the words, figures and letters "or section 3B or section 3C" shall be substituted. 

5. In section 5 of the principal Act, for the words "or the Punjabi Language", 
the words "or the Punjabi Language or the Kurukh Language'' shall be substituted. 

[PART III 

By order of the Governor, 

SAND IP KUMAR RAY CHAUDHURI, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 

Princed �t Saraswaty Press Lrd.(Governmem of West Bengal Enterprise), Kolkata 700 056. 
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THURSDAY, APRIL 5, 2018 

PART III-Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

[SAKA 1940 

No. 453-L.- 5th April, 2018.-The following Act of the West Bengal Legislature, having been assented to by 

the Governor, is hereby published for general information:-

Short title and 

commencement. 

West Bengal Act V of 2018 

THE WEST BENGAL OFFICIAL LANGUAGE 
(SECOND AMENDMENT) ACT, 2018. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extrao,·dinary, of the 5th April, 2018.) 

An Act to amend the West Bengal Official Language Act, 1961. 

WHEREAS it is expedient to amend the West Bengal Official Language Act, 1961, 
for the purposes and in the maimer hereinafter appearing; 

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the 
Legislature of West Benga,l, as follows:-

1. (1) This Act may be called the West Bengal Official Language (Second
Amendment) Act, 2018. 

(2) It sha1l come into force on such date as the State Government may, by
notification in the Ofltcial Gazette, appoint. 

West Ben. Ace 

XXJV of 1961. 



2 

Amendment of 
section 2 of West 
Ben. Act XXIV of 
l96l. 

Insertion of new 
section after 
section 3A. 

Amendment of 
section 4. 

THE KOLKATA GAZETTE, EXTRAORDINARY, APRIL 5, 2018 

The West Bengal Official Language 

(Second Amendmem) Act, 2018. 

(Sections 2-4.) 

2. In section 2 of the West Bengal Official Language Act, 1961 (hereinafter

referred to as the principal Act), in clause (aa),-

(1) for the words "Urdu speaking people", the words "Urdu speaking

people or Kamtapuri speaking people or Rajbanshi speaking people or

Kurmali speaking people" shall be substituted;

(2) for the words "the Urdu Language", the words "the Urdu Language,

the Kamtapuri Language, the Rajbanshi Language, the Kurmali

Language" shall be substituted.

3. After section 3A of the principal Act, the following section shall be inserted:-

"Use of 
Kamtapuri. 
Rajbansbi and 
Kurmali 
Languages in 
rules and 
regulations, etc. 

3AA. Notwithstanding anything contained in section 3, 

section 3A and section 3B, with effect from such date as the State 

Government may, by notification in the Official Gazette, appoint in 

this behalf, the Kamtapuri, Rajbanshi and Kurmali Languages may, 

in addition to the Bengali Language, the Nepali Language, the Urdu 

Language, the Hindi Language, the Santhali Language, the Oriya Language and the 

Punjabi Language, be used for such-

(a) rules, regulations and by-laws made by the State Government under

the Constitution of India or any law made by the Parliament or the

Legislature of West Bengal;

(b) notifications or order issued by the State Government under the

Constitution of India or any law made by the Parliament or the

Legislature of West Bengal;

(c) petitions and applications and replies thereof, in public offices;

(d) documents received by public offices;

(e) important Government advertisement, announcement to be published;

and

(f) important signposts to be exhibited,

as Lo apply in the Districts or Sub-division or Block or Municipality, as the case may 

be, where the population of Kamtapu1i speaking people, Rajbanshi speaking people 

and Kunnali speaking people exceeds ten per ce111 as a whole or part of the District 

like Sub-division or Block. as may be notified by the State Government: 

Provided that different dales may be appointed in respect of different matters 

referred to in the clauses (a) to (f). 

Explanation.-For the purpose of this section, the words 'law made by Parliament 

or the Legislature of West Bengal' shall include any law made before or after the 

commencement of the Constitution of India by any Legislature or other competent 

autho1ity in the tenitory of India having power to malce such a law.". 

4. Io section 4 of the principal Act, for the words, figure and letter "or section

3A", the words, figures and tellers "or section 3A or section 3AA" shall be substituted. 

[PART ill 



PART ill] 

Amendment of 
section 5. 

THE KOLKATA GAZETIE, EXTRAORDINARY, APRIL 5, 2018 

The West Bengal Official Language 

(Second Amendment) Act, 2018. 

(Section 5.) 

5. In section 5 of the principal Act, for the words "or the Nepali language",

the words "or the Nepali language or the Karntapuri language or the Rajbanshi 

language or the Kurmali language" shall be substituted. 

By order of the Governor, 

SANDIP KUMAR RAY CHAUDHURI, 

Secy. to the Govt. of West Bengal, 
Law Department. 

Published by Luw Deparlmcni, Government of West Bengal and 

Printed at Saraswaty Press Ltd.(Governmcnt of West Bengal Emerprisc), Kolkata 700 056. 
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FRIDAY, FEBRUARY 26, 2021 	 [SAKA 1942 

PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 205-L.-26th February, 2021.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general infoiniation:— 

West Bengal Act VIII of 2021 

THE WEST BENGAL OFFICIAL LANGUAGE 
(AMENDMENT) ACT, 2021. 

[Passed by the West Bengal Legislature.] 

Short title and 
commencement. 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 26th February, 2021.] 

An Act to amend the West Bengal Official Language Act, 1961. 

WHEREAS it is expedient to amend the West Bengal Official Language Act, 1961, 
for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-second Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Official Language (Amendment) 
Act, 2021. 

West Ben. Act 
XXIV of 1961. 
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THE KOLKATA GAZETTE, EXTRAORDINARY, FEBRUARY 26, 2021 	[PART III 

The West Bengal Official Language 
(Amendment) Act, 2021. 

(Sections 2-5.) 

Amendment of 
section 2 of West 
Ben. Act XXIV of 
1961. 

Insertion of new 
section 3D after 
section 3C. 

Amendment of 
section 4. 

Amendment of 
section 5. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

2. In section 2 of the West Bengal Official Language Act, 1961 (hereinafter referred 
to as the principal Act), in clause (aa),— 

(1) for the words "Kurmali speaking people", the words "Kurmali speaking people 
or Telegu speaking people" shall be substituted; 

(2) for the words "the Kurmali Language", the words "the Kurmali Language, the 
Telegu Language" shall be substituted. 

3. After section 3C of the principal Act, the following section shall be inserted:— 

"Use of Telegu 	3D. Notwithstanding anything contained in section 3, section 3A, 
Language in rules 
and regulations 	section 3AA, section 3B and section 3C, with effect from such date as 
etc. 	 the State Government may, by notification in the Official Gazette, 
appoint in this behalf, the Telegu Language may in addition to the Bengali Language, 
the Nepali Language, the Urdu Language, the Hindi Language, the Santhali Language, 
the Oriya Language, the Punjabi Language, the Kurukh Language, the Kamtapuri 
Language, the Rajbanshi Language and the Kurmali Language be used for such— 

(a) rules, regulations and by-laws made by the State Government under the 
Constitution of India or any law made by the Parliament or the Legislature 
of West Bengal; 

(b) notification or order issued by the State Government under the Constitution 
of India or any law made by the Parliament or the Legislature of West 
Bengal; 

(c) petitions and applications and replies thereof, in public offices; 

(d) documents received by public offices; 

(e) important Government advertisement, announcement to be published; and 

(f) important signpost to be exhibited, 

as to apply in the District or Sub-division or Block or Municipality, as the case may be, 
where the population of Telegu speaking people exceeds ten per cent as a whole or part 
of the District like Sub-division or Block, as may be notified by the State Government: 

Provided that different dates may be appointed in respect of different matters 
referred to in clauses (a) to (f). 

Explanation.— For the purpose of this section, the words "law made by the 
Parliament or the Legislature of West Bengal" shall include any law made before or after 
the commencement of the Constitution of India by any Legislature or other competent 
authority in the territory of India having power to make such a law.". 

4. In section 4 of the principal Act, for the words, figure and letter "or section 3C", 
the words, figures and letters "or section 3C or section 3D" shall be substituted. 

5. In section 5 of the principal Act, for the words "or the Kurukh Language", the 
words "or the Kurukh Language or the Telegu Language" shall be substituted. 

By order of the Governor, 

SUGATO MAJUMDAR, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 


	Page 1
	Page 2



